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(1i) Extended period of A new Pticing Policy 
construction of the it abo being evolved. 
fint ship due to delay 
in the cotntnilsion-
ing of certain indi-
genol.llly prOCtU"ed 
crucial facilities like 
the 1 SO T Crane etc. 

(iii) Inte:eat Commit.. 

•507· SHRI A. T. PATIL: Will the 
MiUter of RAILWAYS be pl~ to 
at&te: 

(a) whether there is a demand for 
making Badalapur (District Thane, Maha· 
rubtra) as a te-rminal for a few trains; 
and 

(b) If' so, what action government have 
taken thereon ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes. 

(bl Four pain of trains are already 
tenmnating/ori~nating at Badalapur. 
The terminal facilities have been reviewed 
and a~ being suitably augmented. 
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mentl during the 
initial production Pha-
le on loan capital pro-
vided by the Govel'n· 
ment. 
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Railway Accidents incladia& Deran-
Dieats clurinc the last three montha 

.2511. SHRI G. M. BA."'lA'IWALLA: 
SHR.I RAM A\VADH: 
SHRI .•\MARSINH RATHAWA: 

Will the Minister of RAIL WAYS be 
pleated to state: 

(a) the number of peopk who diu! or 
wer~ injured, and the amount of damage 
caused to the railways in money; 

(b) the ~neral c.aus~ for these acci-
dents, details of enquiry instituted and 
whether any sabotage was discovered 
or suspected; and 

(c) th~ compensation paid to the 
victims of the Railway accidents includ-
ing dcrailm<"'nts during the last three 
months in each of the railway zones? 

THE DEPUTY MININSTER IN TilE 
MINISTRY OF RAIL\\'AYS AND IN 
THE DEPARTMENT OF PARLIA· 
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) In the train accidents 
which occurred during the period August 
to October, 1g8o, 86 persons were killed 
and ~70 injured. The cost of ~ 
to railway property involved therem 
baa been estimated at approximatcJy 
RJ. 2,50,00,000. 

(b) The causes including prima facie 
causes of these accidents are as under : 

(i) Failure of railway staff 

(ii) Failure of persons other 
than railway staff 

(iii) Failure of equipment 

(iv) Accidental 

(v) Cause could not be 
established 

77 

(vi) Causes not yet finalised 6o 

Total 261 

Whik 1 1 train accidmta have been 
enquired into by Commis-'lionen of Rail-
way Safety, who are a statutory autho-
rity functioning under the admini'ltrative 
control of the Mini'ltry of Tourism & 
Civil Aviation, the rest were enquired 
into by the re!'.pectivc railway admini-
strations at various l~vels depending 
upon the nature of the individual acci· 
dents. 

None of the train accidents which 
occurred during Augu.'t tQ October, tg8o 
is rCJ>Qrted to have been caused by sabo-
tage. 

(c) N'o compensation has so far been 
paid, under Indian Railways Act, t89o 
to the victim.'! of train accidents that 
occurred during the la'\t three months • 
The compensation will be decided by the 
Claims Commis-sioners to whom claim 
applications can be preferred within a 
period of three months from the date 
of occurrence of the accident who may, 
on good cause shown, also alJow qy 




